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(iii) Delhi-Madras 1987-88. 

Improvement of dry dOcks 

5338. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whether Government have sanc~ 

tioned funds for the improvement of dry 
docks in ports· 

(b) if so, t~l~ name of the port where 
uch improvement programme is expected 

to be taken up; and 

(c) when that programme is likely to 
be taken up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI Z. R. ANSARI): (a) 
No. However Government i'3 considering 
various proposals on the basi of the 15-
Year Persgective Plan for Ship-repair. 

(b) : 

Phase I 

(i) Augmentation proposal for ship_ 
repair facilities including Docks in Cal-

cutta Port; 

(ii) Augmentation proposals of ship-
repair facilities including Dry Dock in 
Bombay Port . 

Phase 11 

(i) AugmentatiOn proposals in Mo-
rmugao Port. 

(ii) Augmentation proposals in Vi zag 
Port. 

(c) The programme for Calcutta and 
Bombay Ports is being taken up in Sixth 
Five Year Plan. For others, the main 
work is expected. to be taken up in the 
Seventh Five Year Plan. 

Suggestion made by President of the 
CODvention on tbe law of tbe sea 

5339. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that Mr. 
Tommy Koh of Singapore, Presid,ent of 
the Convention on the Law of the Sea 

held recently at Jamaica, has suggested 
that the USA be ex,cluded from future 
talk" to resolve conflicting mining claim.; 
and 

(b) if so, the attitude of the Govern-
ment in that regard? 

THE MINISTER OF EXTERNAL AF-
FAIR (SHRI P . V . NARASIMHA 
RAO) : (a) We are not aware of any 
tatement made by Mr. Tommy Koh. 

Pre ident of the Co:aference on the Law 
of the Sea, suggesting that USA be ex-
cluded from future talks to resolve con-
flicting mining claims. In fact such claims 
have to be resolved by pioneer investors, 
who have signed the convention, among 
themselves. The procedures for such re-
solut ion and the legal cOllsideration ap-
pli able' in this regard, have been indicat-
ed in the Resolution on Pioneer Activi-
ties adopted by the Conference. After the 
Convention has entered into force, the 
bternalional Seabed Authority will con-
sider the applications for deep sea-bed 
mining in the order in which they are 
received and will not consider any later 
flpplication where its area overlapG with 
another applicant. 

Pre ident Koh.. in his concluding state~ 
m e71t at the Conference on December 10, 
1982 in Jamaica, stated as follows:-

"Any attempt by any State to mine 
the resources of the deep sea-bed out-
sid-a the Conventio.n will earn tbe 
universal condemnation of the inter-
national community and will incur 
grave political and legal consequences. 
All sr·~akeI's huve addressed an earnest 
appea1 to the United States to reconsider 
its position". 

(b) Does not arise. 

Widening of national highway No. 34 
between BeJdanga and Sargaclri Mahula 

5341. SHRI R . P. DAS: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) what is the specification of width, 
side to side of the National Highways: 

(b) the reasons as to why the width of 
a few kilometres of, National Highway 
No. 34 between Beldanga and Sargachi.-
l.\1ahu]a is So narrow which makes th~ 




